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[Prof. Dilip Chakravarty]

technicalities but also risks of their
own lives in addition to other difficul-
ties. They have been treatetd unfortu-
nately at par with a peon of the Cent-
ral Secretariat. Although the railway-
men are all industrial employees, they
have been denieq parity in wages and
bonus which the other industrial em-
ployees get in public sector undertak-
ings. Discrimination is going on with
regard to payment of bonus etc. vis-a-
vis the employees in public under tak-
ings. During last 30 years’ congress
misrule, they had to resort strikes three
times and on all the three occasions
when the strike was withdrawn they
were assured that their grivances will
be lookeq into. But nothing has been
done. It is only the Janaia Govern-
ment now which is looking into their
grievances rather sympathetically.
They have pointed out that the exis-
ting set up of the management was
created by the Britishers for their own
benefits.

MR. SPEAKER: Yoy are repeating
only what is mentioned in the Petition.

PROF. DILIP CHAKRAVARTY: Ne,
Sir. I only wan to say that the rail-
waymen would like to have a scientific
wage structure. {Interruptions).

SHRI C.K. CHANDRAPPAN (Cen-
nanore). Sir, I rise on a point of order.
(Interruptions) He is going on reading
it.

PROF. DILIP CHAKRAVARTY: 1
am only placing the problems faced
by the rajlwaymen,

SHRI C.M. STEPHEN (Idukk1): Sir,
I rise on a point of order. My point
of order is that wunder Rule 168, a
Member presenting a petition shall
confine himself to g statement,

MR. SPEAKER: Mr. Stephen, you
are under a misconception. I allowed
him under Rule 377. Even under
Rule 377, he should not go on mgking
a speech.

PROF, DILIP CHAKRAVARTY: I
am placing some of the basic prob-
lems faced by the railwaymen in the
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country with the hope that Govern-
ment will look into their grievances
and see that an expeditious remedy
is found out for ameliorating the
grievances of the railwaymen.

12.32 hrs.

(iii) STRIKE IN SCINDIA STEAM NAVIGA-
TION COMPANY
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12.39 hrs,

(iv) CLOSURE OF UNIVERSITIES AND
COLLEGEg DUE TO STUDENT UN-
REST.
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